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A ster Tag . THTAN qIgd, A9
o e o ST W a1 T4l &, ag
gw g & auw fwE & a9, qaT
ag ¥y 3w Figy fF A= qrgs 7 S Twr
g g g amd

=t wwnafa ;g W g wd ..

(Interruptions) qidi wga #1 fRais
T T A

SHRI PILOO MODY: Why should
it be expunged?

MR. CHAIRMAN: Mr. Mody, there
will be a clean slate.

(Interruptions) **

IV.[R. CHAIRMAN: qTAT f-{agré-‘&r}ag}

&l E‘ | Nothing will be recorded,
nothing of this  disturbance. No
names wil] be mentioned. I will keep
this out of the Press also. I will
request the Press not to record.

SHRI PILOO MODY: Sir, with due
humility, you exceed your powers.

MI). CHAIRMAN: 1 do not, Mr.
Mody, I do not exceed my powers.
I have full powers to rule ouf any
irreievant remark in this House.

(Interruptions)

SHRI NAGESHWAR PRASAD
SHAHI (Uttar Pradesh): Only un-
parliamentary words should be ex-
punged.

(Interruptions)

MR. CHAIRMAN: I will see what is
to be expunged. But references to
wives and others are very indiscreet
here,

DR. RAFIQ ZAKARIA (Maharash-
tra): References to reflections on a
Member not knowing the English lan-
guage and speaking in Hindi is equal-
ly deplorable. This should alse be
expunged s

(Interruptions)

MR. CHAIRMAN; I shall remove
everything that is unparliamentary
and my ruling will be final.

**Expunged as ordered by the Chéi;.
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CALLING ATTENTION TO A MAT-.
TER OF URGENT PUBLIC IMPORT-
ANCE

The situation arising out of the agi-
tation in Assam launched py the ail
Assam Gana Sangram Parishad aand
the Students’ Union on the issue of
Foreign Nationals and the steps {aken
by Government to remedy the situa-
tion.

SHRI KALP NATH RAI (Utte‘l\: Pra-
desh): Sir, ... :

MR. CHAIRMAN: Mr. Jha, you have
been standing for half an hour. Please
sit down now. We are proceeding to
another . Business. Shri Kalp Nath
Rai.

SHRI KALP NATH RAI: Sir, I beg
to call the attention of the Minister of
Home Affairs to the situation arising
out of the agitation in Assam launched
by the All Assam Gana Sangram
Parishad and the Students’ Union on
the issue of Foreign Nationals and the
steps taken by the Government to
remedy the situation.

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, the prolonged agitatien in Assam
since September, 1979 gver the foveign-
ers’ issue has caused us deep distress
and concern. The agitation ha caus-
ed great suffering to innocent citizens
and has disrupted normal life and
economic activity in Assam ang the
rest of the country. Practically there
have been no classes in schoolg and
colleges for several] monthg in Assam.
Developmental activities have received
a serious setback and the availability
of daily necessities to the common
people severely impaired. With the
stoppage of refineries in Assam and
flow of crude to Barauni, serious
shortages in diesel and kerosene have
been experienced not only in Assam
and the North Eastern region but all
over the country. Precious foreign
exchange has had to be spent on
importing diesel and petroleum and
vther petroleum products. In the
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wake of violent incidents gs a result
of the agitation, 81 persons have lost
their lives and about 15,000 rendered
homeless.

Soon after taking office, Prime
Minister discussed the Assam situation
with the Leaders of Opposition and
Groups in Parliament in January, 1980.
A delegation of the All Assam Stu-
dents Union (AASU) met the Prime
Minister on the 2nd February. While
assuring them that Government was
alive to the seriousness of the prob-
lem, Prime Minister urged them to
call off the agitation. Home Minister
continued discussions with AASU on
the 4th and 5th February, 1980. Sub-
sequently, he visited Gauhati from
22nd to 24th February and had dis-
cussions with representativeg of poli-
tical parties in Assam State Assembly,
AASU, all Assam Gana Sangram
Parishad (AAGSP), regional parbies,
cultural organisations, associationg of
educationists and many other groups
and individuals from different walks
of life. Home Minister also held
joint meetings with the political
parties represented in Assam State
Assembly where almost all were of
the view that 1971 electoral rolls
should be the basis for identifying
foreign nationals. The AASU and the
MGSP, however, wanted the 1951
National Register of Citizens and the
1952 electoral rolls to be taken as the
basis.

In pursuance of her earlier commit-
ment, the Prime Minister held a meet-
ing with the Leaders of Opposition
Parties/Groups in Parliament and
leaders of political parties represented
in Assam State Assembly on the 1st
March, 1980. The consensus was in
favour of taking 1971 electoral rolls
as the basis for identifying names of
foreign nationals, though some even
suggested a later date. The all-party
meeting issued an appeal for restora-
tion of normalcy in the State and
urged upon the agitators to call off the

agitation. .
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At the request of the AASU, PM
met them for the second time on the
7th March, 1980. She again assured
them that Government shared the
apprehensions of the people of Assam
and advised them that they should call
off the agitation so that an atmosphere
condusive to finding practical solutions
to their problems could be created.
As the students wanted further discus-
sions, the Home Minister met them on
the 8th, 10th, 11th and 12th March,
1980. At the request of the students,
representatives of the AAGSP were
also invited to join the discussions
from the 10th March, 1980 which they
did.

After detailed and extensive discus-
sions, an understanding emerged on
the 11th March that a solution to the
problem would have to be found
within the framework of the Consti-
tution. It was also agreed that fur-
ther discussions between the represen-
tatives of the Government and the
AASU and the AAGSP would continue
for determining 4he modalities and
that these discussions would be com-
pleted within a period of about two
months. On their part, AASU and
AAGSP were to call off the agitation.
However, after the preparation of the
draft of the understanding, the two
organisations had some second
thoughts. Consequently, no agreed
understanding could emerge. '

Notwithstanding several gounds of
discussions at the Prime Minister and
Home Minister’'s 1level and the all~
party appeal issued, the agifation in
Assam has mnot yet been called off.
On the other hand, the Government
have initiated a series of measures to
effectively deal with the problem of
foreign nationals. These include the
following.

(i) deployment of additional Ber-
der Security ¥orces on Assam-
Bangladesh border. - As against 2%
battalion strength, an additional 2
battalion has been deployed; thereby
increasing the number of bordec
posts from 48 to T1;
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(iiy strengthening of vigilance on
Meghalaya-Tripura sector of the

Indo-Bangladesh border in a phased

manner;

(iii) strengthening of riverine
police which will facilitate intercep-
‘tiopn of infiltratorg by the river route;

(iv) introduction of identity cards
with photographs for all voters in
Assam and in the North Eastern
region;

(v) Government of Assam to take
adequate measures to ensure that
encroachment on forests and other
Government lands are prevented
effectively; and

(vi) Government of Assam to
formulate suitable legislative pro-
posals to prevent acquisition of pro-
perty by foreign nationals.

Government js keeping a close watch
on the situation. Government is
determined that while genuine griev-
ances of people of Assam should be
lookeqd into with sympathy and under-
standing, it has to ensure that Indian
nationals are not harassed and that
the interests of religious and linguis-
tic minorities are adequately protected
and that they do not suffer from any
sense of insecurity., The apprehension
of neighbouring States must also be
kept in view. All necessary grrange-
ments to maintain law and order have
been made. It is expected that saner
counsels *will prevail amongst the
organisations who are behind the agi-
tation ang they would call off the agi-
tation so that nmormalcy is restored.

MR. CHAIRMAN: Before I request
Mr. Kalp Nath Rai to address the
House, I want to say that we have
decided to rise at 1.30 and to limit the
lunch also to half an hour today. But
as a considerable time of the House
was wasted—I would not like to say
“wasted”, probably Mr. Kulkarni will
not agree on the word “wasted”, so I
would say utilised—for bringing in
‘Speeial Mentions tomorrow, I weuld
‘Tegtest everybody to confine himself

to five minutes, so that as many
speakers ag possible may get a chance,
Please stick to the schedule of five
minutes.

SHRI KALYAN ROY (West Ben-

gal): The time limit ghould be for
every one.

MR. CHAIRMAN: Five minutes for

every one. Now Mr. Kalp Nath Rai.

(Mr. Deputy Chairman in the Chair)

ot Feq A1 WA : FIITOHT I9-
aamfy wghey, yamAE ¥ waw
A T F 3w & far &Y w=A
AT § AR /WM F gl fader
3FT & G W AT FV ATQIH
FI gEEAT &I g H FY
sfawr#T & swafay gwsy =1
FgrE AT uTRY & AfwA W
STRW ¥ weeT AR gEm F oY
W ESEH F@d gy Y F
WA F AT Fraga Wqia g1 @y
g1 W [z A& AERT ¥ w
TATE fF mam w7 qweqr s
FL A FAAET WL Irew AT grE
3T AW FT AR FT I X W E,
gl IEFAl #1139 F fag
W ¥ AWy fader Wi w5
T &Y U G & HIHIT T
qIEE KT GEEAT FT @A @Al
U EAL

seawafa AgiRT, #4T FIW
e oy gfewr @i Faar @
o T’ ¥ &Y wuw ¥ o favwies
feafa qar g ot | mwaw e
s fargeqTa & U wigT  F 3R
FEAWr ¥ @ @ AT owmw X
fergrara &7 ATy AT @EIE H A
aF aga asr yfewt el &, wwr
SHI TaW F HILSETE AT IUee-
gt aTFa oA faT ST @ E
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§F a7 gz fAdga F@U
qAgIT § OF A I®  WHEAT
F A FAHIAY W UF qHEEg
FTA IBF Al TW FELAT &
za frar qrawat g

graqmafa #giea, § dm A%
A ATLO0T qAG AAT A ¥ FIEAT
AT § | FT AL WEr G &
f ogw Hfawew 5 ae &
defargearfadl 1 dvwwAr @
Foogg ¥ oAy Wi v giagey
et e ? Frag o e fw
AT IWH FAAF AR AET THAW
JMX AR AW FT FEAT F T q90-
T wAArE? FATAR g TG
fg Tregr 9T Jarfaai v o I
§e1T Hagi T893 I ?oFn
FZATT TET AE( g [ TTFIT AGA &7
qAEAT FT g F T i awy faret
TA F arq dla FW F fgafed &
ST TGAT ATRAT & W AT HA FV
FFTE FT GEET FT ZF FLE &
for waw &g fawrg & o #18
[ T gUISE  FIAFA GG
o I 2 AR Fr Ige-famEg
oz wd fra At gweignE 9%
¥ gata TR HEW  H FIAGET
FAAT WY & 7 AR IJITE9Q
wgeg, qu feaga EfEoaw gRwn
F UL ATAET AT OGS H AW
AATG®I MATF AR A 7a9q
eI WAl ¥ 99 % Aga § A
waredT et ¥ frET el 9% waw
TN AW AT ATAIEY FT ASTE
AT A AT AF@T T AT
g1l qre faw £ w19 Twan ) dfsa
T ETF 32919 Farg AAA
¥ T AGEY, qEHGAT SRS
dtgrgag  fergeardy,  ae-fargeaw
FTANST AL IST WI E AR I H
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oqr faches feafadar g g’
oot shwet gfrer et Fgar §
HAFIRA @ faqy FAwEEHQ
sy mfwer arg A qarT fagr i fadalr
FIFG TGH  H WAT AT TAT QY
& fwa® FTormEw g feafadan
QA § 1 STeAW AEIRA, HY q@
STTHIFAN Seqrd gafay fagr fw
AWda F 3@ A AqH TRy F)
gaqw HET QAT FIWIW 4T q
JEUFL TAAAT® X7 Wy safad
fif wgd  HIAIFITET FUTFIATHT
feafq dar R & gafay &
ORI EAA T WL ATHNG KL
Iqreae  wgrew, § wean g i awwie
faQet A FAIR TG I AR
ECUECTIC I L SO P T R i)
FT Fefaee  OTEl, ATRATEr FeAfaEe
qrEt diF T HIT ST 9reT ¥ £
g g F1 a3 wAfa FT g9
ST #X T W, I T OF AL
TITT ¥ T A TEHT FX AR A99
F1 KAz  F 1 a¥T I ATH
WAt & AW 1 s faw
Fing # feclt HIar s a@
g & I 3 awear FY g AT
qra W F g ¥ fAEET w1
qrgar § f 59 aF #a7 7 qweqr 77
fazrFTur AT gL AT, a9 aF avgEa
FAGTC ST @AT =q1fau | suTewed
g, MaTg FrEIgfrad 1971
FrguAER AT fE ARt & @y AT
fargeardt & ar avfergmr )
gz ¥ FT AT % 1951 wtgw
aex fafr w@w B 1951 Faw
T 7EH AT § SAFT F Ay fawy
AT &, BRA ATET AAG gAY
wgd &1 farerredt afeeg 1951 %Y wra1<
HIAAT  ATEAT & HIT GHFIT FT AR
¥ 1971 v ag dfaw arar w97 &,
ay § St =wn3drg % 1961 ¥
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“gawaw dgd fam S wadq aaw
H AAMUAT KT AT FATHGH T AT
AL & o, wqq F g gfgfafasror
T T qFIT T Frer %2 547
T qUEAT FI1F  HIA F fa¥ dAIT
g ? 3§ Hrare AW Wi AT =ifyy
MIA T TEFE IR W F G
g7 g1 T § |

Iugwmfa  wg.&q, waw &1 fa-
T Faw gA AT 27 oreA
A oAt § AT 50 51T fae e
afl wrar g o & F1ew sy H
TR M AT T ww qar
DNER L GFFIWGAT & Fawrar F
wfasy Wratee @ gy @7 &
aEX §ag fAa=T w3 wigar g
fe vt faQey ==&t & gfafafus)
F T ATTAIT FT G | AT LT
I RHAT ¥ W@ &, AW F G/
F AEEAT FN A A9 @F 3T
Tg W@l FTed @A+ fag giea
Sar% fifd TF AR raw & Fq(a 7wl
gafir  fasrg yifgs fawrg & fag
M T_1LFT AFTAT AT GHEAT Y 2
£ 6 g guraat & Sfafafaat &
g arsng qife agt F1 aqles
fasrer gvgd, atfs ag st ag srwa #X
ot fra fggema s @A )
qITE AEE G H qIT & AR
FIFAG gl FAT AT T T AT
TFar Ffau @I wrl gafaw
qETE g wet A7 & fagaT g
@ IgF e fAsTe ¥ & g Fras
F ATV ¥ AT TH qEEAT &1 B
FT |

oY QT WEATOT ¢ ATANT G-
gwa AgRd, ¥ WA §IEm &y
@A FTAEL FEIE AL S
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Srgara Sl fer §saaT fa=ie

foFaT [ITTAT |

ST TF BRAG 71 9919 §, TTHT
e 7% 918 § 1952 & AHT HWES

1979 % g ¥ ATIHT TATAT ATRATE |

The number of infiltrators detected
3,71,861; number of infiltratorg pro-
secuted: 30,610; total number of
infllirators deported: 3,10,870.

AN. HON. MEMBER: Period?

SHRI YOGENDRA MAKWANA: I
said it is from 1952 to 1979. ‘This
is the period. I do not want to take
much time of the House and, there-
fore, I have not gone year-wise. If
the hon. Member wants I can go

year-wise. I have given the total
figure. So, the GGovernment is
working on it.

The hon. Member rightly said that
the Government shoud initiate
with the students and other institu-
tions of Agsam. The Government is
constantly in touch with them ' and
we are constantly negotiating with
the students and with other political
parties of Assam. He rightly pointed
out that the Prime Miuister should
call an all-party meeting. It was
done, Sir. The Prime Minijster met all
the party leaders in Parliament, all
parties and groups as well as parties
represented in the State Assembly.
She met them on the 1st March, 1980
and deliberationg took place. They
jssued an appeal. It was an unani-
mous appeal. There was no opposi-
tion. It was an unanimous appeal
issued by the members of all the
political parties of this vountry and
every effort is made by the Govern-
ment in this respect. I can assure
the hon. Member that we are not
going to leave any stone unturned in
thig respect.

SHRI DINESH GOSWAMI (Assam):
Mr. Deputy Chairman, Sir, the hon,
Minister has said that 81 persons lost
their liveg and thousands were
rendered homeless. Sir, I condemn
any violence that took place in
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Assam and we want that all
those persons who have been
rendered homeless or have become
. Vietims of violence should be given
all sort of assistance that one can
give under the circumstances. I am
also happy that the Central Govern-
ment and the Prime Minister of India
have taken a patient attitude to
solving this problem because the
. problem in the situation in Assam is

extremely delicate and, extremely
sensitive today. S

Sir, it is not only the Central Gov-
ernment that is eager to have g solu-
tion to the problem, I may point out
that the people of Assam are more
eager to have a solution because,, as
he has rightly pointed out, it is the
people of Assam who are suffering
mainly the burden of this agifation.
It js true that normal life in Assam,
to a great extent, has been paralysed,
Prices have gone skyrocketing. But
may I also point out that the people
of Assam are bearing this burden
with a smile because they feel that
the problem has been allowed to driit
from year to year in such a manner
that if a solution is not found ade-
quately after such an agitation
which hag dragged on for six months,
the solution will evade and escape
us for ever? And, therefore, I am
happy that the hon. home Minister
has -said—and the Prime Minister
has said in the other House—-that
nothing will be done to aggravate
the situation. There can he two
ways by which the situation may be
aggravated. One has been the call of
a counter-movement by the Bengal
Congress (1), Sir, I do not want to
comment on that counter-movement—
I hope my Bengal friends will do it—
because T do not think it is proper
for me to make a comment. It is
some seal and taken by a politics
party of Bengal. But I mus! express
my anxiety over the fact that the
Tribune office in Calcutta wag ran-
sacked badly yesterday. It has very
derious consequences in the sense
that the Prime objective of those
versons whe are launching this
deunter-movement is to protect the

1

Bengali people in Assam. May I
request and urge upon thig House
and also the friends of the Congress

" (I)—who undoubtedly do not support

this movement—that such a counter-
movement will not help the Bengali
friendy in Assam and will create
some Dbitterness. I feel even in the
interest of the Bengali people there
that such a counter-movement is not
going 1o help. The second point
which I want to make is that Mr.
Subroto Mukherjee is a very res-
pected leader of the ruling party.

SHRI KALYAN ROY: General
Secretary.

SHRI DINESH GOSWAMI: There-
fore, when such a movement isg taken
up by the ruling party, it gives an
impression ag if the ruling party has
some sort of direct or indirect sup-
port for it. I am very happy that
the Prime Minister has made the
position clear. But I hope that even
in thig House the Government will
make it emphatically clear that it
has no support for such type of move
and that the movement has been
taken up some persons who have
taken it up individually at their own
risk without the support of the Gov-
ernment or the party which is in
power,

(Time bell rings)

Sir, I hope you wil] give me indul~
gence . for five minutes. The point
that is now in dispute and for which
the solution has not been found is—
the Home Minister may bear me
out—that during the talks with the
Assam Students’ Union and the Gana
Sangram Parishad both these organs
showed a clear desire to come to a
solution, but the solution has es-
caped us because on one side the
Gana  Sangram  Parishad and the

" Assam Students Union have said that

1951 should be the cut-off date, on
the other the Government is insisting
on 1971 ag the cut-off date. I have
found a contradiction in the stand of
the Government in the sense that the
draft which they prepared for the
discussion—of Which I have got a
copy with me and to which reference
has being made by Mr. Makwana—
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sayg that the solution wil} be found
within the framework of the Indian
Constitution. =~ When you say that
the solution will be within the frame-
work of the Indian Constitution, 1971
must have relevance to the constitu-
tional provisions. I have gone
through the entire Constitution, but
I do not find any constitutional pro-
vision giving some amount of sanc-
tion to 1971. If the constitutional
gsanction ig mnot there, you cannot
have wunanimity of opinion. Some
politjcal parties and unfortunately
those who are responsible, including
myself, for creating such a situation
cannot give sanctity to this matter.
I also want to place this thing before
the Home Minister. You had a
meeting with all the pelitical parties.
That is correct. But some of the
Members of the Rajya Sabha who are
taking keen interest and do not be-
long to political partieg and are un-
attached Membery were not called. I
think it was the duty of the Govern-
ment to invite us to the meeting so
that we could also give our sugges-
tions; whether they would have been
accepted or not ig a different matter.
The point is that 1971 does not have
any sanction of the Constitution.
The Indira-Mujib Treaty also does
not refer to 1971 at all. After the
Indira-Mujib Treaty, there was an
agreement—I think in September,
1972-—between the two Rehabilitation
Ministers, which says that the people
after the 25th of March, 1971, will be
taken back by Bangladesh. Now this
hag not e¢hanged the constitutional
position.  This cannot. No Treaty
even when made by the Prime Min-
ister cdan change the constitutional
provision, unless a treaty in a proper
legislative form is brought in the
House and gets and support of two-
thirds majority of the House. It must
be remembered that this agreement
and understanding between the {wo
Rehabilitation Ministerg has not been
placed in Parliament. The main
point is that it hag not been placed
nor has any ratification for it been
sought in Parliament because the
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Treaty in any way has mot changed
the constitutional position. Under the
Constitution, whoever ig a foreigner
remains a foreigner, irrespeetive of
this Treaty. The only point that is
resolved ig this. Well, supposing we
decide to identify these people and
the problem arises as to where do we
send them, then at jeast the Treaty
helps ug to that extent, that so far
as the period from 1971 onwards
right up to 1980 is concerned, at least
there is an  understanding with
Bangladesh that they will take back
their people. Therefore, thig may be
relevant for the purpose of deporta-
tion but not for the purpose of identi-
fication. And so when the Govern-
ment is talking on the one hand that
the situation should be resolved
within the framework of the Consti-
tution but at the same time talking of
1971, it bite me.

My time is short. I would like to
know this. My approach is entirely
different. Ag said, I waunt a solution.
I would like to say that when the
negotiationg are going on the
approach should be different. The
students are asking for 1951 because
it has some Constitutional sanction.
But I know that there will be practi-
cal difficulties if we take 1951 ag the
cut-off date. This should be argued
and discussed. Ig it possible fo
take 1951 realistically when we
allowed this problem to ‘freeze for 30
years. So, it should be discussed and
we should come to 1961. 1961 may
be the very very acceptable dale. I
feel that there should be no ground
why 1961 should not be acceptable to
them. Keeping in mind the giffi-
culties it compels us to go from 1951
to 1961. This is my own persomal
view. I am not reflecting the view
either of the students union or of the
Gana Sangram Parishad.

Now I have some question to ask.
Sir, my first question will be this. T '
had a brief talk with the Home Min-
ister, and he has pleased to iell me
that the Home Ministry was deputing
some officers to Assam to have a
further round of talks. I would like

i



189  Calling Attention re.

to know from him when he ig deput-
ing them. I want those officers
should go as early as possible and
preferably within seven days or so.
Now I would like to know one point.
I have got a circular with me which
says that the Government of India
instructed the State Government not
to issue citizenship certificateg to any
one who hag come after 1971. Is it a
fact? In such a case, has it come to
his notice that citizenshjp certificates
have been issued contrary to the
circular by many Governmenty to
different kinds of persons?

My third question is whether the
Government wants to have a solution
within the framework of the Consti-
tution and the lawg as exist today.
This is the primary point where we
are differing because 1971 and the
existing law and the Constitutional
provision do not fit in together.

My fourth point is that I hope that
he will also like to see that no steps
are taken at the present moment to
create a law and order problem. I
am not saying that indefinitely you
can go on. But what I would urge
upon the Government is that negotia-
tions should take place immediately
and that before the next round of
negotiations begins, at whatever level
, ~they may be, the Government gheuld
gee that it does not take any measure
by which the situation in the State
may be aggravated,

Sir, I do not want to say anything
further. I only wish and prey that
in the interest of the country as well
ag in the interest of the State a ra-
tional ‘solution acceptable to the
people of Assam and also to the
Government of Assam is found, and
I am sure that if the Government
has the will, it will be able to find
a way out for its solution. That is
undoubtedly the prayer of all of us
who have assembled here to discuss
this very very sensitive and important
subject.

Phank you for giving me this
indulgence in time.
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SHRI YOGENDRA MAKWANA: I
can appreciatae and understand the
feelings of the hon. Member. He is
rightly concerneq about the situation
there and he has rightly said that
the economy has gone to shambleg in
Assam, The Government is, there-
fore, trying its best to settle this
issue.

Some questions have been put by
my friend. I will try to reply to
them  So far ag the officers are con-
cerned, they will be going as early as
possible.

SHRI DINESH GOSWAMI: Can
you give us some time-limit if you
can? Give the outer time-limit,

' SHRI YOGENDRA MAKWANA:
Within a very short time, I can say.

SHRI KALYAN ROY: Will they
carry passports? -
SHRI YOGENDRA MAKWANA: Do
not be sarcastic at least on this issue.
So far as the cut-off line is concerned,
I will tell thig august body that at
the all party meeting on the 1st of
March it was a consensus among all
the leaders assembled there that it
should be 1971. But that is not

decided. It 1is still wunder
1 P.M. negotiations. The Govern-

ment is negotiating with the
leaders of Assam and the political
parties. So it is still open. So far as
the constitutional possition is concern-
ed, he is learned lawyer .

SHRI DINESH GOSWAMI: 1 am
not learned. I am a lawyer

SHRI YOGENDRA MAKWANA:
He has said about the constltunonal
position. But, at the same time, we
have to look to certain international
treaties. We have certain interna-
tiona} obligations also. And these
require to be Ilooked into. We have
to take into consideration all these
aspects and then decide the issue,
So, I request my friend not to forget.
about these treaties and other as-
pectg which affect us internationally.
What was the third point?
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SHRI DINESH GOSWAMI: That
the Government will not take any
steps by which the scope of the
negotiations may be affected or the
situation may be aggravated.

SHRI YOGENDRA MAKWANA:
. The Government has no intention to
take any action which will aggravate
the situation there. And he was
asking me about the counter-move-
ment in Bengal, Sir, the Govern-
ment is not in favour of any step
which Would increase tension or
aggravate the situation in any way in
.Assa.m or elsewhere in the couniry.

SHRI AJIT KUMAR SHARMA
(Assam): Sir, the Minister of State
for Home Affairs has mentioned,
while replying certain measures
which have been taken in their
attempt to solve the problem of
foreign nationals in Assam. Now Sir.
the steps that have beza mentioned
by the Minister are the steps to be
taken afterwards, after we decide the
question of who are Indian -citizens
in that territory and who 2re
foreigners. Unless and until we de-
cide that issue, the question of issuing
identity-cards or any other measure
has got no meaning whatsoever.
Therefore, the debate is going on
about certain cut-off years. 1 do not
understand how these guestions can
come in. Now, for instance, when
the question of 1951 or 1952 comes, it
has got a certain constitutiona] basis.
We cannot, first of all, accuse the
movement of being secessionist and
anti-national and, at the same time,
want to impose a solution which has
got no constitutional basis. So we
must start from the basis of the
Constitution and the other laws in
the country. Now, if we consider it
from that point of view, the only
basis ig 1951. This basis of 1951 was
urged by Prime Ministey Nehru and
also by the Uniteq Congresg Party
in the Assembly in Assam. But now,
possibly for some political reasons, fo
be more specific, for reasong of ob-
taining the votes of certain groups,
things have changed. The insistence
on 1977 hag no relevance because the

[ RAJYA SABHA ]

Situation in Assam ;9o

Indira-Mujib pact does not mention
about this issue whatsoever. Now I
will just read out a few lines from a
circular issued by the Government of
India to the Government of Assam on
this issue. If we take it as the basis,
then we cannot hold 1971 as the cut-
off year. I will just read out a por-
tion of the letter issued by the Gov-
ernment of India—Letter No. 26011/
16/71 IC, dated 29-11-1971. It reads
like this.

“Refugees who have crosseq over
to India from East Bengal since
the 25th March, 1971 on account of
the situation in that area cannot
be treated ag ordinarily resident in
India. They are expected to return
to their native places when condi-
tiong permit. They should not be
consideregq for registration as
Indian citizens under section 5(1)
(a) of the Citizenship Act, 1955,
read with the Citizenship Rule of
1956. If such a refugee has made
an application to the Collectors who
are the prescribed authority for
the purposes of registration as
Indian citizens under section 5(1)
(a) of the Citizenship Act, such
application should be rejected.

SHRI YOGENDRA MAKWANA:
What is the date of the letter?

SHRI AJIT KUMAR SHARMA:
29th November, 1971. I ghall -give
you a copy of it.

The things are very clear. The
whole Assam movement would not
have started at all if at thut time, in
the beginning, the Government of
India had jistened to saner voices.
The demand was to correct the elec-
toral rolls. The Chief FElection
Commissioner himself says that if we
do not take drastic action to correct
the electoral roll, Assam will be
inhabited by a majority of foreigners
by 1991. It wag his clear written
statement. He suggesteg drastic
steps to the Home Ministry. When
the people of Assam demanded it and
with the change of Government. The
Chief Election Commissioner also
changed his position and the whole

I



Bl

193  Calling Attention re.

problem was created. Today we
appreciate the efforts of the Govern-
ment of India to solve the problem.
But thegse issues and cut-off years
should not be brought in unneces-
sarily, What I want to specifically
point out ig that the first and fore-
most necessity in that area is the
compilation of a national register
of citizens. Without that it will be
impossible to find any permanent
solution. You cannot prepare the
voters’ list without a national regis-
ter. First of all, a national register
on the basis of the Constitution, of
the Citizenship Act and on the basis
of the Foreigners’ Act and on the basis
of the Representation of the People’s
Act  should be prepared ang after
that the electoral roll can be easily
prepared on the basig of this register.
If the Government has the will and
if they want it, they can complete it
in three or four monthg’s time. T
would urge upon the Government to
take up this particular issue.

In this connection I would like to
put a few question before the Min-
ister. Firstly, is the Government
considering the question of compiling
a national register of citizens in that
area? Secondly, will the electoral
rolls we prepared on the basis of such
a national register? Third, is the Gov-
ernment going to make a thorough
enquiry into certain spots like the big
railway stations which have turned
out to be pockets of foreign nationals
in that area?

I have received some answer in
regard to Narainpur atrocity. The
Home Ministed has given the replies
and his replies have given details
about the Narainpur incident. But
the reply on the question of North
Kamrup atrocity wag just an attempt
to avoid the whole issue and there is
no mention of any enquiry. Many
issues have been raised in this Ilcuse
about Dr. Maitra’s killing and atro-
cities including caseg of raping. True,
it is a great tragedy. But the people
and the House must know why and
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how this firing took place which re-
sulted in the death of several place-
ful picketers and ultimately of
Dr. Maitra. I want to know whether
you are going to make a thorough
enquiry about the atrocities in North
Kamrup village and the raping of a
woman and the firing in Duliajan.
Are you going to have a judicial
enquiry about it? I woud like to
know this from the Home Minister.

SHRI YOGENDRA MAKWANA:
Sir, I do not understand why the
honourable Memberg harping on the
cut-off year when I repeatedly said
that there are different views pre-
vailing regarding thig cut-off year
and when all the leaders of all the

political parties give to us certain
consensus. He is going behind that
also. But I seaid in the beginning

that it iy open and it can be even
1977 as suggested by some leaders of
the political parties. So, thig issue
we should not insist upon .
(Interruptions)

SHRI SADASIV BAGAITKAR
(Maharashtra): Who suggested 19777

SHRI DINESH GOSWAMI: Let not
this 1977 come in the record.

SHRI KALYAN ROY: It must
come in the record.

SHRI YOGENDRA MAKWANA: I

did not say ‘1977 (Interrup-
tions)
SHRI AJIT KUMAR SHARMA:

Please do not confuse the issue.

SHRI YOGENDRA MAKWANA: I
only wanted to point out that there
is no year fixed. There is no Yyear
fixed and unnecessarily he is harping
on it and, therefore. I said that this
is a very sensitive issue and we
should not discuss it and we hould
not discusg the year particularly here
in this House.

Sir, he has raised some guestions.
One is regarding the preparation of
the national register and the electo-
ral rolls. Al} this is part of the
process and whosoever is a foreigner
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according to the law, we are deport-
ing. But, when the agitation is
going on, nothing specific can be said
here in this House and we cannot
say anythig because we do not want
1o aggravate the situation in Assam,
or elsewhere in this country.

SHRI AJIT KUMAR SHARMA:
Sir, there are two other questions
that I have put. One ig about the
inquiry into the incidentg in  North
Kamrup. What about that?

SHRI YOGENDRA MAKWANA:
The inquiry the Government is con-
ducting and those who are responsible
will be dealt with, but not now, be-
cause now the situation is very grave
and the mpresent time to take any
action against anybody will certainly
aggravate the situation.

SHRI AJIT KUMAR SHARMA:
Is any inquiry in action? I want to
know whether any inquiry js in ac-
tion, whether any inquiry is going on
to assuage the people’s mind. Ig it
not a part of the attempt to solve this
problem?

SHRI YOGENDRA MAKWANA:
Sir, T do not wish to say anything on
this jssue at present because 1 do not
want that anything that transpires
here createg some complications and
problemg there, My learned friend
shoulq understand that this is a very
sensitive issue. Ag he comes from
Agsam, he knowg what the condition
is which ;s prevailing there and, in
such a condition, it will be difficult to
commit anything here in this House.

SHRI ALEXANDER WARJRI (Me-
ghalaya): Sir, I agree with the Minis-
ter of State when he gays that the
situation is very grave. If the Gov-
ernment had acted ten months back,
the gituation would not have been
such gs it is now. Now, the problems
of Assam and Meghalaya are not so
difficult as they appear. I think it is
the Government, it ig the people deal-
ing s-ith it, who have made them com-
plex The demands of the students

ang of the Assam Gana Sangram P.a?i_
shad are very simple and the Minis-

ter  knows them very well
and I am pnot going to Te-
peat all those demandg now. Ncw,

the illegal presence of the foreighers
in any part of the country, not to
speak of thg border areag and the sen-
sitive areas like :Assam and Megha-
laya, is not only not desirable, but
is also dangeroug to the country as a
whole. .

Now, Sir, this illegal entry by peo-
ple from foreign countries to the
north-east wag from Bangladesh and
Nepal and most of them have no pess-
ports or visas. I do not understand
why a certain section of the people
in our country shoulq feel aggrieved
because of the agitation in Assam and
Meghalaya. Now, the Assamese peo-
ple are composed of different ethnie
groups. They are composed of Aho-
ms, Kacharis, Bengalis, people from
UP, Bihar and other parts of the
country. These agre the people who
are part and parcel of the movement,
Now they call themselves Assamese.
I do not understand whv some peo-
ple call this a communal ript gr as a
communal movement. Is it not en-
ough there should be expulsion of
foreignerg according to the Foreigners’
Act and other Acts? I woulg suggest
that no cut-out line shouly be fixed.
If a man is a foreigner, he chould be
expelled if he hag entered the coun-
try illegally.

I would like to draw the attention of
the Minister regarding Meghalaya
where a gimilar gsituation is prevail-
ing. On the 1st February, 1980, I
wrote 5 letter 1o the Prime Minister
asking her tp meet also the leaders
and studentg from Meghalaya who are
also agitating on the same lines as
Assam. But so far no action hag been
taken. I have not so far received
even an acknowledgement letter to
my letle, which I wrote on the ist
February, 1980. Also I suggest that the
Government takes the MPs. from
these two Stateg into confidence and
discuss the possibility of restoring

|

-~
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peace and order in these two States.
Who knows that we may perhapg find
a way out to solve thig problem? We
are really aggrieved. We have not
even been consulted once on thig pro-
blem, although e have been taking
the floor...(Time bell rings)...so
often to discuss this problem. Of course,
I agree with the Minister who said just
now about the international agree-
ment, There should be a humanitar-
ian approach., One question, how-
ever, T would ask; Why should only
Assam and Meghalaya be the dustbin
for these refugees? Why not other
States also share this?... (Time bell
rings) It is not right. Other States also
should take the responsibility and
these refugees be gistributed all over
the country. With these words, Sir, 1
resume my seat i

SHRI YOGENDRA MAKWANA:
There is no specific question from the
hon, Member,

SHRI BIPINPAL, DAS (Assam):
May I ask a simple question? The
Homg Minister ig here. Ig it a fact...

SHRI KALYAN ROY: On a point of
order. It is very unfair, Qur names
are there, and we have also tg ask
questions. . . (Interruptions)

SHRI KALP NATH RAI. He Dbe-
longs to Assam,

SHRI BIPINPAL DAS: I am help-
ing you... (Interruptions)

SHRI BIPINPAIL, DAS: Is it a fact
that during the last negotiatliong with
the agitation leaderg a proposal came
from the leaders of the agitation that
let us not mention any cut-off point
and let ug simply say that within the
bounds of the Constitution, in accor-
dance with the existing laws and in
termg of the international agreements,
the foreigners will he detected, identi-
fied ang deported? Is it true that
thig proposal came from their side?
If so, what wag the reaction of the
Government to thig proposal? Secon~
dly, if Government’s response iy posi-
tive towardg this, will the Govern-
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ment resume negotiations immediately
on that basis?

SHRI YOGENDRA MAKWANA:
So far as the first question jg concern-
ed, it ig correct that’ the proposal
came like that, and we accepted it
also. Even now we are prepared for
it. We are still prepared to continue
the negotiations. )

SHRI BIPINPA], DAS; You can
call them immediately for this pur-
pose.

SHRI YOGENDRA MAKWANA:
We can do it. e

SHRI ALEXANDER WARJRI. Why
not take the Members of Parliament
into confidence while gealing  with
these matters?

SHRI YOGENDRA MAKWANA:
Sir, the leaders of all the political
partieg were called, Their represen-
tatives definitely came.

SHRI ALEXANDER WARJRI: We
do not belong to any political parties?

SHRI YOGENDRA MAKWANA:
He says that some Independents were
left out. He ig right. But all the
political parties and groups were cal-
led.

SHRI KALYAN ROY: On 4 point of
order, Sir, Even now three or four
names are left. We gave our names
at 10.00 o'clock today. Will it be tak-
en up aftep lunch?

MR. DEPUTY CHAIRMAN: We will
continue with it up to 1.30.

SHRI KALYAN ROY: Will it be
taken up after lunch?

MR. DEPUTY CHAIRMAN: No.

SHRI KALYAN ROY: Then you
should eontrol the time. You allowed
two minuteg even to Mr. Bipinpal
Das. Ig it fair? There should be
fairnegs. You allowed him to intrude.
He was never in the picture. We gave
our nameg at 10 o’clock gnd we were
assured. ..
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MR. DEPUTY CHAIRMAN, Let
ug use the time that we have with us.
Mr. Chairman wag very cleay about it.

SHRI KALYAN ROY: Then you
should ration the time. You should
not have allowed everybody t, speak.
This partisan attitude iy not expected
from you. You ghould have allowerl
everybody twp or three minutes. You
did not do it. I am compelleq to say
that the names which are already
there ghould be allowed,

MR. DEPUTY CHAIRMAN: I think
we have to adjourn at 1.30.

SHRI KALYAN ROY: They you
take it up after lunch, Our names are
there. People whose names are not
there have peen allowed. You allow-
ed others to take 10 minutes,

MR. DEPUTY CHAIRMAN: You
are alsp speaking out of order with-
out any rhyme or reason.

SHRI KALYAN ROY: Everybody

should get an opportunity,

MR. DEPUTY CHAIRMAN: Order,
please. )

SHRI KALYAN ROY: Are you tak-
ing it after lunchy

MR. DEPUTY CHAIRMAN: No, we
will not take it after 1.30,

SHRI SITA RAM KESRI (Bihar):
It was the understanding that Assam
could be discussed for more than two
hourg and Assam was discussed yes-
terday for more than twe hours. It was
the understanding that foday’y Call-
ing Attention will not be given so
much time. My submission js that
Assam has been discussed wvery ex-
tensively.

(Interruptions)

SHRI KALYAN ROY: I am definite-
1y on a point of order and on a point
of procedure, The question is  that
our nameg were accepted. We have
been waiting gince 10 o’clock. You
have not dgistributed the time an that
basis. You allowed some people to
speak for 10 or 7 minutes.
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MR, DEPUTY CHAIRMAN: You
have aiready taken 15 minutes.

SHRI KALYAN ROY. Under what
procedure have you allowed Mr, Bi-
pinpal Dag to speak. Why should I
not get my time?

MR. DEPUTY CHAIRMAN: If you
do not want to cooperate you can as
well say so.

SHRI KALYAN ROY: It iy mutual.
It cannot be one-sided. We are very
seriously concerneg about the  pro-
blem. 3,000 families have...

MR. DEPUTY CHAIRMAN. Noth-
ing will go on record,

(SHRI KALYAN ROY continued to
speak) ;

MR. DEPUTY CHAIRMAN: This
is not going on record. Mr. Bagaitkar,
please,” :

sy gerforg  amrEas<: sgawaafa
TERT, .. ... !

(SHRI KALYAN ROY continued to
speak)

SHRI VISWANATHA MENON (Ke.
rala). Sir, let the lunch hour be tak-
en away. Let the discussion go on
up to 2 o’clock.

MR. DEPUTY CHAIRMAN: For
that also, therpe hag to be co-operation
from the Members,

SHRI VISWANATHA MENON:
Sir, this is a very senstive thing as
you know. We, belonging to all the
parties, have to make our submissions,
We must be given a chance, So, my
proposal that there should be no lunch
hour be accepied.

MR, DEPUTY CHAIRMAN:. Even
that will neeg self-restraint from the
Members.

SHRI KALYAN ROY: You ring the
bell and we will sit down,

MR. DEPUTY CHAIRMAN. No-
body does that. Everyone will go on
speaking, If the House doeg not co-
operate, what is to be done?



201 Calling Attention re.

st goafga avadast sT-gwmfa
Y, waw THEAT H ATRH . . .
MR. DEPUTY CHAIRMAN: Again

I will remind the _ngmbers that un-
less they co-operate and in two or

three minuteg make their gubmissions,
we will not be able to finish the list.

At 2 o'clock this is definitely going to

come to an end. Please keep this in
mind.

st garfaq Fmadase : se-avmfa
ST, waw ¥ At § {Y @A gATY
gAY g, i & afdferfa & sadr
gefr H @1 A oam g1 waw
Fagaarar w3 & s9vr )1 zafag
fr wad v @ faa & wwwar o S
gz 5% 9% AT ¥ Xy g
A FT AT IAA 8 gawr H w@anE
Fer fF 0@y w1 =@ Al g
=ifgr faad amwar  HiT TR Y
T

[The Vice-Chairman (Shri (A. G.

Kulkarni) in the Chair]

AT, § ATHT ETT TF AR
FAA T qE  HFGT  FEAT TG
ST FTA F gF AL Aar = dro  ©o
g9 qIgg T HWMEAT 81 o Vo
g9 S wEET § —

—Violence js better than cowardice.
¥ goagi@ F)gafaq Ssr Wr g
f& waw ¥ gy § A0 fewedr
g, Tadaar @AM F1 UF faarEr @
Tad ¥ mau W@ w@rg fF oW
TGW T FIIA FI F U A T TG
Frar qar @ #g Aim & T8, g
g g gfear wew www @
TEATR | SAFT AL IeIo U aAT
g zafar & =g o ag AwaT
HAFd TIE ¥ TANWT AT BT E ST
#1% gdrgd fas@

(Interruptions)

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): You have only to
ask questions,
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SHRI SADASIV BAGAITKAR. Sir,
I have not even begun yet. My time
wag wasted, I cannot help it. You
have allowed me five minutes.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): I think you were
here when the Deputy Chairman rul-
ed that every Member should co-
operate and only ask for clarifications
and take not more than two or three
minutes, I think you will co-operate
with me,

SHRI SADASIV  BAGAITKAR:
Yes, I will co-operate with you.

¥ gd qTqOT TG I AT @RI
T fa® o& ara w1oF GUed 4w AT
413qT § f waw &7 o) Awer @ ag
WIRT q4IRT ag gmT 9ifgr wix
za¥ faw s 3w ¥ fagm s
TG ITHT FAAT FT AR |
maifaferss aNRT F1 T W
g 1 9 arg a3 faa ofr Fafraers
arg T FE &, WX e ady e
3§ AT T FeEAY aE-uET daEwr
FAT A1fET |

oY ST HAT S T a_gE wiwe
qo fFd fr 1952 ¥ T aF feqidus
¥ fdq 3a7 &\ 9 w99 e ¥
FREE AG 1 AT FT ATAME
gar AfF O ae® ¥ AW F7 qSr
STAT & AT GO T § 98 ;2T HT
o Edr WIOE At w9 ArTady
wa e waar fergean ¥ fadram
F S egrEat & SEFY AFT ;T
SATEAT T G, 99 aF g9 fawed
FTAT TEY & 1

gaT U AIGAT A7 QU ATET T
el §, USAIfaE Aqed FY Sgd a9y
e g, foeaer &, @am F7 waw
3w FV dgd T97 foemardy €1 wAR
ST EAT g AE wEE g g Al &g q
grotr EAg waw §ET alswmE ®
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[ w=tfer atrdasre]
St EdTHE AT 4@ AT T
TAT  IqFT 3G FT /Y frATT 9%
T w37 & fF @ ATAS &1 33T
FT qAfNfas ufeqwar Sma Fqar
FT af qoE gy fasgas IR
% g, zafwe gg Sfesz e @Er
FEU & AT oY 9asT @ g ar
qz3 wefiar arg gt | gafag
UFAfIE TgT g AT IART AR
FEAT g1 fr adr fedy q1d ® T

TATAES  IAFT QI G )
(Interruptions)

I am raising these issueg for answer,

Another guestion is:
SUHHT T T AT FTHA AT

fear %, s&y gtz Sogmal
qaHl F1 aa17 5 AATY

ST o1 g9T 9feag  faarat qar
g 3% arg feedlt § s ST <y
3981 gAgag WaT, z§ Tedr Ag
F@& AT AT, B AHA T AR
Fraad @t fer o feafq dar g &
gfery fediwa F aR § zawy
gARAT waw faw w6 g ar
FATATFIT A ATHA YR FTT 7
faa #7§ @97 Tg WA 29 Fr
TP A DA AT I TrRAT
g

st WA wEAWi: 43 S
qF HT3S FT A(HAT q&F & 1 WY
qTse F AMATIGAT | A
qr39E AW . FAT g aEwAr 2
wT AT grge W gl §F g
ECIRIRE ¢ il i S (B o i)

affy fafsgms ar gt &
fra AT =Jrfed, ofedos @ Dar
arfed, aWft wwET @ @1 oAy
gt g @7 g wwar & 1 zaw
fod ga&r arme ) Fwmde wRar
Ifed | o7 qF T@ ¥ Fomt
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a8t fraar & o @ ofwewT F%
R E g9 IF 4E 9T 4@ g gHAT |

Tq fqq B9 &5 TEA AEM 4 @9 |

e F oAt ¥ & o&@

FTE & 9w T " OH F@ FYAT

wrgar § fF wew fafrey 7 aga

FAaT FaT & | {4 S odl FFw {7

this Government is not in favour of
any step which would increase the
tension or aggravate the situation in
any way.

FY oy aax watr € fw g

A1 3T HIEA H we are very clear
on the issue.

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam): Sir, this movement
in Assam wag first started because
several lakhg of foreign nationals
were included ip the voters’ list and
the people there wanted exclusion of
these foreign nationalg and then hol-
ding of the elections, Then came the
second jssue out of that movement
when the people there demanded that
these foreignerg should be deported.
Then the third issue wag that the boer-
der shoulg pe sealed.

Out f these three issues, the first
one wag not taken up and the elec-
tion, ag demanded, was not held be-
cause the former Government could
not hold it. I woulg like to know
what concrete steps gre going to be
taken now. I am happy that five de-
mads have been accepteq by the Go-
vernment, but since no agreement
could be arrived at i Delhj out of
the negotiations a stalemate has set
in. Now, unless the Government
takes stepg to break this stalemate
quickly, the movement will go on gnd
ag Mr. Dinesh Goswami has gaid
rightly, the people of Assam ate very

- anxioug to have a solution of the pro-

blem so ag to restore peace and nor-
malcy there and even those leaders
who started the movement, have also
come forwarq in order to find out a
solution. They came geveral times
for a discussion and the Sangram
Parishad students want a peaceful
settlement and normalcy. Therefore,
I would like to know what concrete
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steps the Government is thinking of
in order to break thig stalemate.

I may also refer to another point. I
wrote a letter about the atrocities
committed by military personnel, may
be the Border Security Force person-
nel or may be the CRP people, and
caseg of rape, and after g month or so,
I received the acknowledgement, I
would like to konw whether
they have sent anybody to
inquire into and whether the
Home Minister— I go. not ask
for the Prime Minister to go there;

- she ig very busy—or somebody else

would go there along with  officers
and make an inquiry into the inci-
dents. Thig is my gpecific question.

Then, Sir, in West Bengal also, a
counter-movement of retaliation has
been gtarteq_by Congress-I people.
CPM is running the Government there
and they are not for this movement.
Now, I want to know whether the
Prime Minister, Mrs, Gandhi, being
the Jeader of the Congresy party and
also the Prime Migister, will ask for
stoppage of that movement of retalia-
tion. I do not support any sort of
retaliation either by Assam or by
West Bengal or any such counter-
movement, or any kind of blockade
whether by Assam or by West Bengal.
Therefore, what steps are being taken
to bring about normalcy there?

SHRI YOGENDRA MAKWANA:
Sir, I have amply clarified the posi-
tion ang the Prime Minister hag also
declared in the House itself szng I re-
peatedly said that we are not for any
aggravation of the situation. It ig very
clear.

SHRI SRIMAN PRAFULLA GO-
SWAMI: But haye you issueg ins-
tructiong to Mr, Subroto Mukherjee to
stop it?

SHRI YOGENDRA MAKWANA.: I
cannot issue such instructions; I am a
Minister here, It js for the party to
decide. I cannot give any assurance
on their behalf

SHRI G. . BHATTACHARYA
(Uttar Pradesh): But the Prime Mi-
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nister ig the Party’s President also.
How can you say that? President of
the Party and Prime Minister are
combined into one.

SHRI' YOGENDRA MAKWANA:
How can I say anything? I can speak
on behalf of the Government and I am
prepared to speak anything on behalf
of the Government, not on behalf of
the organisation where I am not an
office-bearér;’ I am only ; member.

SHRI SRIMAN PRAFULLA GO-
SWAMI: Op behalf of the Govern-
ment, what steps you are taking?

SHRI YOGENDRA MAKWANA: I
have already said that we have taken
many stepg and if you are interested,
I can enumerate the steps which we
have taken from time to time. Any
visit to Assam will not solve the prob-
lem unless there is Somg peace. Let
there be some peace ang let them
stop the agitation. Then, it is possi-
ble for the Prime Minister or the
Home Minister or any Minister to vlslt
that State.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr, Vice-
Chairman, Sir, I would like to know
whether in tne course of the move-
ment and, particularly, during the
period of negotiationg between the
Government of Indig and the leaders
of the Assam movement this factor
was kept in view that because of the
historic context of the partition of the
country, a national commitment was
given by the leaders of the country
to those who have been left behing in
Pakistan that in times of danger, they
will be providefl shelter in this part
of the country. I would like to know
whether this aspeet was kept in
view. I would like to know
whether it ever came unde, any dis-
cussion. The total absence of any
awarenesg of thig aspect seems to me
to be pone of the important features of
this foreign nationals movement, as
if these persons came from a far off
country. I would like to know yhe-
ther thig aspect of natiomal commit-
ment was kept in view. Thig is one
question. Secondly, I would like to
know, whether in the course of the
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discussions, there was any attempt to
ascertain whether under the garb of
foreign nationals, an adverse feeling
against all non-Assamese Indiang was
sought to be created. I woulg also
like to know whether the leaders of
the movement were asked to ensure
ang whether the Government of India
ang the Government of Assam would
ensure that all Indian citizens living
in Assam, but who are non-Assamese,
live in security and whether they
would, in future be allowed to live
in security and honour. In this back-
ground, I would questiop about the
predicament of the refugees of the
Nalbari carnage and the Barpet; Road
carnage for whom the camps have
been closed from the Tth of March
and who have now been forceq to
trek towards West Bengal. What
stepg the Government of Indiy pro-
poses to take in re-opening these refu-
gee camps So that these settlersin As-
sam can remain there? Then, Mr, Mak-
wana has said the cut off date mignt
be 1977, A suggestion like that was
there. But he is saying the question
of 1971 being the cut off date is still
an open one. Our understanding has
been, the position of the Government
of Indiy is fhat so far ag 1971 is con-
cerned, they are very firm on that cut
off gate. It is for the first time the
House hag been told that there is not
that much firmmess, Now, this would
create serious misgivings and 1 would
like the Minister to clarify the posi-
tion in this regard. Lastly, in regard
to the dichotamy between the Govern-
ment and the Party, it js quite un-
derstandable. Mr. Makwan, ig here
to reply on behalf of the Government.
But in West Bengal, what is happen-
ing? It ig the same party which is
ruling here. It is not just a West
Bengal party, as Mr. Goswami has
said. It js a unit of the Indira Cong-
ress, wnich is the ruling party here.
Yesterday I made an appeal to the
Primg pMiniste, to straightaway con-
tro] her State unit sy that guch a de-
feating movement leading to further
explosiveness of the gituation is imme-
diately stopped. Today you are see-
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ing what has happened, In the back-
ground of my question I woulq like
to know whether the Primg Minister
would be prepared to intervene in the
matter, direct with her State wing
instead of just issuing a general state-
ment,

SHRI YOGENDRA MAKWANA:
Sir, I will bring it to the notice of the
Prime Minister. As I said in tne be-
ginning, I cannot do anything, but I
will bring it to the notice of the
Prime Minister,

AN HON. MEMBER: Now you
have done the right thing.

SHRI YOGENDRA MAKWANA:
Historical factors, human aspect; and
misgivings of religious and linguistic
minorities are glso kept in vyiew, So
far as the security of ihe people is
concerned, that is taken care of. So
far ag the cut-off year is concerned,
i did not say it to be 1977. I did not
say 1977; I said that it wag open be-
cause my friend Mr. Joshi wag pres-
sing hard for it

PROF, SOURENDRA BHATTA-
CHARJET: Wg¢ are told that 1971 is
the firm date line fixed by the Gov-
ernment of India.

SHRI YOGENDRA MAKWANA: In
the beginning of my introductory
speech I gaid that it was the consensus
of al] the political parties that it should
be 1971,

(Interruptions)

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): That is all right.
Yes, Mr, Sankar Ghose,

PROF. SOURENDRA BHATTA-
CHARJEE: So, the Government of
India stands by it. What about the
refugee camps in Nalbari and Barpeta
Road? Are any steps being taken to
reopen them?

SHRI SANKAR GHOSE (West
Bengal): At the all parties’ Conference
the consensus was 1971 people did not
insist on 1977. They proceeded on the
basis that those who have voted in
successive elections, two to
three elections should not he
uprooted, that those who are there for
decades ghould not be uprooted. There

|
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was a statement by the Prime Minister
that if you go back to 1951, then half
the population of Uttar Pradesh will
have to go away. So far as Punjab or
West Bengal and other States are
concerned, if you go back to 1951 and
ask people to prove their nationality
and citizenship, thepn there will be a
lot of harassment. Even the ex-Chief
Minister of Assam Mr., Mahendra
Mohan Choudhury was asked to prove
that he was an Indian citizen, In the
light of all this, I want to know from
the Minister whether he will take all
these factors into consideration. The
factors are: the uprooting of people
who are there for gecades, who have
voted in successive elections and the
likely repercussions in other States, It
is not the problem of Assam alone, it
is an all-India problem. Will the

Minister take into account all these
fatcors?

My second question is this. The Home
Minister gave the figure to this House
that in January in Nalbari and Barpeta
sub-division 3200 houses were set on
fire in 40 villages and 15000 people
were rendered homeless. That is what
the” Home Minister had said. What
compensation has been provided to
them I would like to know, I would
like to know from the Minister, what
are the steps taken for the protection
of the religious and linguistic minori-
ties?

Then, Sir, a figure hag been given
by the Petroleum Minister Mr. Sethi,
that with regard to oil there has been
a loss to the exchequer to the extent
of Rs. 71 crores. In view of the loss
on this account, how does the Govern-
ment, propose to stop the oil blockade
in Assam or the cargo blockade in
West Bengal or similar other thingg in
other States? I also want to know from
the Minister whether the Government
Officers’ Association in Assam has said
that they will carry out the orders of
the Assam Gana Sangram Parishad.
Are these Parishads distributing esen-
tial commodities? How do you propose
to restore the situation there? I glso
want to know from the Minister that
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so far as solving the Assam problem is
concerned, it will be through peaceful
means ang not through violent means
and through negotiations the Govern-
ment will solve this problem.

SHRI YOGENDRA MAKWANA:
Sir, so far as rehabilitation assistance
is concerned, it will be given. Those
who are affected have been given
Rs, 2000 ang also food and shelter in
the camps. The other thing...

(Interruptions)

SHRI KALYAN ROY: Mr. Goswami,

please don’t take our time It is very
unfair,

SHRI YOGENDRA MAKWANA:
The other factors which he has said
will be taken into consideration, As
he has rightly pointed out, the Prime
Minister has amply clarified that other
factors will be taken into consideration
before deciding the cut-off line. But,
ag I said, it wag the consensus of the
political parties and the leaders gathe-

red there in that conference that it
should be 1971.

SHRI KALYAN ROY: Sir, my ques-
tions are three, Is it not a fact, what-
ever we may say here or outside, that
the  linguistic minorities—whether
they speak Bengali, or Gujarati or
Hindustani gre feeling absolutely un--
safe? Why are they feeling unsafe?
Today the Statesman has brought out
a news item which reads:

“Meanwhile the police are investi-
gating an incident of arson involv-
ing over 20 dwelling houses owned
by members of linguistic minority at.
Itakhuli basti near Digboi,

The houses were set ablaze by
some people, The victims, Bengalis
and Nepalese, have taken shelter in-
the Digboi Kalibari.”

Sir, in this background, has he enquired
how many houses have been set ablaze
yesterday a¢ Digboi and what steps has
he taken in this regard? Has his
attention been drawn to the repeated
statements and letters by the Chief
Minister of West Bengal, Shri Jyoti
Basu, that 3861 people affected by
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ricting at Nalbari and Barpeta in
Assam crossed over to  Alipurduar
railway station as the relief camps,
in which they were staying, had
been closed on March 7. My ques-
tion is, whether the Government-
bility, financial or otherwise, to run
of India is taking the responsi-
these relief camps. Why were the
relief camps closed and whether they
would be again opened? As suggested
by the Chief Minister of West Bengal,
would the Government of India now
consider sending a delegation of Mem-
bers of Parliament of all parties to go
into the problem?

And, lastly, Sir, supposing the
Bengali students today start attacking
non-Bengali students or non-Bengali
people, would the matter be decided by
talking with the student leaders to the
exclusion of the political parties of
West Bengal? Are we going to solve
the country’s problems by talking with
some student leaders, some of whom
give statements that two passportg zre
needed—one to visit Assam and one to
go out of Assam?

The questions, therefore, are—whe-
ther he would now bring normaley in
Assam, restore the lack of confidence
amongst the linguistic minorities, take
stern action against those who are
burning and killing people of linguis-
tic minorities and, lastly, whether he
would take over the responsibility—
financially—of the relief camps and
send a  delegation of Memberg of
Parliament.

SHRI YOGENDRA MAKWANA:
Sir, T have said earlier—and I say it
again—that the Government of India
has taken all steps,

SHRI KALYAN ROY: I did not ask
that.

SHRI YOGENDRA MAKWANA:
The negotiations with the students
were done because they are the main
agitators in this movement. About
relief camps, these camps are going
-on ang wherever necessary, such camps
will be opened.
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SHRI KALYAN ROY: No, Sir, he
dig not reply to my questlon Yester-
day near Digboi, arson took place and
the houseg of Nepali and Bengali
people were burnt. Would he enquire
into that? What is his reply to that?

SHRI YOGENDRA MAKWANA;
We will certainly look into it.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Mr. Vice-Chairman,
Sir, the Government cannot accuse us
on this question that the other political
parties havg not cooperated with them.
In fact, they are having the full
cooperation of all the political parties
in the solution of this matter. I{ was
at an all-party meeting that a con-
sensus was arrived at making 1971 as
the cul-off date. But the situation
started deteriorating since then and the
refugee camps have been closed, Now
agitation hag started in West Bengal.
May I know, Sir, what the Governmeng
of Indiy is doing about that? Voluntary
organisations have been asked to quit.

Then, Sir, agitation has started in
West Bengal not by any other party
but by the unit of the ruling party. In
spite of the left front Government
slogans such as “Blockade of Assam”
are being raised. I would like to know
from the Minister how long will it take
to find a solution when they are having
full co-operation of all the political
parties in the country, or they are
only depending op the studentg and

their organisationg? ;
!

Secondly, is the Government pre-
pared to assure the House that the
refugee camps will be restoreq and
voluntary organisations will be gllow-
ed to operate the camps, that the
influx would be stopped ang safety

provided to the refugees? Ig the
Minister prepared to denounce all
those who are raising _the slogan

“Blockade of Assam”? Without this the
situation cannot be saved.

Mg /A (Y S« twg ) oavew
FATAT A, A aga ST O fear
f5 = ame A gommr s §
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W TET WEHH Far § 6 a4 Faer &
& ¥ mr @y ofe® ¥ I R
T | T AT FI FAAT F g T
& ot qum wifefere ofet & &g
&5 &Y a1< a1 A AR fA o9d 9"
FE HeT St F ww Nfefera arfeqt
#1 1 faermr gwt § foses € g s
T Y Y | Av qrigarT w1 ag FA
gee & fr fFad g o€ a qona
A4, qreqe F4 fawem? afew |
{5 qIfgE™ #1 WeT  famdr Fear
fes Fret arg &1 fastrsen @t aga wivwa
T 170 FfE SEE geEs °§ aT
3T AT E | AR AT W ag § T
EH AT A1 TR § T AT
FT g fare aum ag 7 & for Sy &
oA fRe & qig uF g aig T 3
qY gL AW F1 g7 TARFLR | AL
e H I ag ¥ § 99 AT qrfga
% f& @ am el &, e g
a7 fedll ok wia F W a@ a9 §,
T ¥ A @ & I fEars W
g AR Ig AIEAT qgAT qAAT T, gH
qg G FEAT MG § | WA TG ST AA-
T gL oY T g e 5 dwe
T § ST G I gAT ] AE FE
=T & FR AT <k q g, I qEt
FEi A aeE g1 gg ar #4 oy
Tl ¥ el i e cars’ F e
F o= fFar g afew aw e § fr
= sfq ag o A F qex At
AT fagm qwr § A ag waa a3
A T AT AR I TF feSerme
oft qrer {oFar T | St oy S At
T AAt ¥, I MET qwAl o

el f% ga T wRd 5 A% T
g9 FIF2X gl W A THqQT § I8
qET WSH W B | a1 WY I 9w
T F FHAAT § AT & | AT AH
¥ A T A g
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SHRI KALYAN ROY: This iy not
correct.

AT de Fag g owa W %nge‘r

E . (Interruptions)

SHRI HARKISHAN SINGH SUR-
JEET: This statement has been mis-
quoted, He has categorically stated
that he is opposed to  this sort of
slogan,

SHRI KALYAN ROY: We really
oppose any blockade. I say it is a dis-
grace to West Bengal that she Assam
Tribune was attacked. You should not
twist the thing. We are with you
there, but do pot twist it, please,

(Interruptions)
SHRI HARKISHAN SINGH SUR-

JEET: Don’t fry to bring in politicai
things everywhere,

(Interruptions)

Fwt S Tag : arew Su A,
ﬁq\—,fq,—{-(a-rg L. (Interruptions)

PROF, SOURENDRA BHATTA-
CHARJEE: On a point of information,
Sir.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Whep the Minis-
ter is on his feet let him complete
first and then you can ask, Listen to
him first. Then you can raise your
point.

art S fag : anm Swde
wTgd, o 7 A7 91 919 g9 99 5
&Y Y ArE F AR ArEET e #
L 7AW & AgFer ¥ Y ot afe-
Hz o g wraer H aga wrAw e
& F W AT W AQEAT TG WG |
F 3@ & fag ST A wwET F@T g
(Interruptions) &y o oS (‘I‘T)
W @ AW H, @ wiear W,
FF () ——F qa qriedt F A9 TE

AT —agd FrATRLEeg § AR S
utrfoge fFaT &, 1971 F wmame “arm”
F faw F Q@Y soft gl Ao F3 @ E
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[ardr d7 fag)

F § wgife q 98 Twa—ag gen
HAl T e 3—— fF agt ofwewm
g | UL FgH FT Aa9a Ig § | AfHA
IS FT A1 QAT & Y& Fal FT, a8
qfeq | THH SR TEE qGl ([HAT—
g W e T wa——fr ofSeww
g Jfew arg F SR 9 91T &)
fF o T § 9g o9 TRl g, WY
FOFT TAq & | QAT TAHT Al HLAT
IMET | 95 T TS a@ FQ@ & ar WY
I9 F IG GFA & | T AT F TG
U @ 1 § ag @ W Fg @ g
Fare g | qfET § F omEr A § 0
S fAl & yEar w9 g A ;0w
TRAY E A AT AT AT, .

oY Foq ATA A :  FEr g A
g T | TmE fFar g

it 9w fag - &%, 3o W &1
AR FgA FT qa@S T & 5 g9 3T A
FY qIE FT T TE A A AT G
ag qEt 39q §, 9§ AWAA qeAR g |
AT WTEAT F AYAA Tag I &
gAATT € WX S99 § 9 FT HA0-
WA T ART & 1 WA EE R
afew 3T sfoe g f g9 11 ag s
¥ fF of@em =1 F 19 o6 FX &
I 9 & A< T4 a1 FL | AFHT F
ToE  F ), R i g mer
AT AT @I | AT T gH 7
AAT TCF § FIa=Id B @S a9 AGY
fFg | Afw o SgE A T S A
qar & & fF oW 99 gw W@ ST
IFd | g A9NS HOwEg g, WX
TF qQEf § —TFg qEf auF Fe
T W FT—ATFT ITh TFRTC F
ot 7R Tar & wwn § fiF 9y www &
g IARa & | TN H g
oy, 9Tl ¥ w4 & 99 gE, wwgs v
#, 9 9 @9 qrfed B qAWAT | S
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aTE & v § de forg faam iR oA
FRT—ut faedt ar A aw aE R,
MEF 4N A A L ag &
TR §; & wHAT @ 9EH oI agd
FH U ST 7 F¢T AT & AT av (6
HT A JE A 5 gH e (6
forat | SN Ag® faasa o=l qusy
1 5% fFar e g1 9593 @1
oY T ST FEAT F g ITHT G |
A T A A- HfAed & 1 F qg Fgar
g N9 a@ @ d7w & 3@ oR eR
qUEt F FATTT AGHG FI IF ATHA FY
AwT T Y =m E B ofwdww #y
T | R & ofine Y 9 A
FLI AT GCRTT G 9T gTT W@ FT &3
TEi WA | g fgrgeAT A1 wgEATH
i § I 99 gt F A & o
T T FE FW g A FF HT @,
A &fedvem F1 R fRU ST
HX A agh a9 U & 39 FT TFAW Q@
T &W &9 1 WX A AT F, A
9 gAY FH9IAT F4T |

SHRI HARKISHAN SINGH SUR-
JEET: Sir, I would not find any answer
to my question, I had  asked him
whether the Minister is prepared to-
denounce the agitation of blockada.

Fft & fag . FAE 9ol a9
oEdY FT gAA H, TV IET FT FEY B
drex & #WIX aga gEW F—gW F
g St & W E-—aet A feAreey
FIE W RIS TAC ST g TN F 0
wg fme wieh 7 ot =7 fzar & &
qgr  wEf grr =ifge o

: .

st Mg @z w0 (fage) @ wo-
gunafa agey, 98 ArqE A S TH-
T =9 @I g SS9 &1 G giar Afgy,
HfeT s® A TFa ¥ fag e ® S
FE AT E g I ETET A A1a
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oot arqw gt § fv 38 gw W 499
QI THETT I w41 T T AT §
ST gAT 9 § HT 919 & ) 7T 941
gl saw AP0 FT wiew &) fr 9 aEr
T AT |

T4 @ | AF I F Famul &
q@ FH T AT fAAr | wedr T
g€, 3z 1 97 aF | & AT e §
fie &Y ot dam ofewe g e (et
& 97 Fr afrmar § wA FwAa 719
g, zrfqu i Stsras 4 avg 950 §
®IT  ATIT KAAT FHAR §
ST Fqar aw ¥ wig E-—afz  gar
A1 1 F13F Fq7 &7 37 A1 *fearwr §
Fa1 fagre &7 wifefs &, Fo Yo
Fr o ¥, qorra av wififaq «,
1l el AR R G T U A
g S ST FV GRT ANTd FT TOCATT
Teg Hfrai@myr wss & &7

gy A qard & & 1w
AqTeq T ®T § @ wF & 37 A F
fray & fagiz @af =7 fgaorafad
TFATATFEA Ty eqifgw wrfeT v g ?
7q% 3747 exrfem wfg #v & Qv
o FAT TR E 7
afgd @ 1 AT ¥ HIHH F
a7 rfzat ¥ a1F FY, TH2aT & Fai
Toanw a1 § w501 fF o g aa
7 Famdt &, gftaa % Jaml ¥ o
miw 3rear arfzay & qaon &A@
Hrq 106 3o gAeAt F1 ATF Fe@v
Al
sft AW AR ¢ § T 93A T
31 £ ara g, wr ot FTF
3T ¥ F1E F4T ag¥ @ |

W&t aF qNTe T ezdeEy UAEnA
Tary war, ¥4 ww war fF

I will bring it to the notice of the
Prime Minister} because she is the
party President,
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oft form == v : fFad @nr s
drarew & &, fagiv i €, 9o o &
g 97 =1 afewrar 7 qaifas ?

=Y JWFE AFATT 2 ST FT -
FEEWAA §1 @1 § fr #17 wreav @
HIT qg w379 Qae & qaifaes g o

THE VICE-CHAIRMAN (SHRI
A, G, KULKARNI): Do you want
say something? Now we move on to
special mentions. Dr, Siddhu—not
here; Shri Kalyan Roy—not here, Shri
Anand. Please wait, Mr. Anand. He is
saying something.

FeAr wa fag . wadfaa e
HRATT &1 T 44T HT 97 Rr
1952 & AFT 1979 #AME aF 3
am@ 10 gL ¥ wq1ar faRfut &y
gt & fAstAr a4t MY I5 wr8q F7er-
TAGAT IAAT § | AMGTH  qaFdT T
ST &Y BT 7Y | 1 feeges A i
3T H AFIA AL | ST & et 30
SR & AT € |

s7gia aftarar &7 F1T w7 | af-
wqrr ar faeger orw & 0F fadfodi &
faqg & seaata @ € afer 3w
Ui oF CSEwmal § wrosid #
frgiT gadr aTa®T | T RATTY
Fa1 fF ag aamn f& 71 gfea mramw
§ gar =g, afegw fadey g1 a1 s§
¥ HIT WrEANT FLAT qt IR FRl
fF wredtsma Al FW, 29 gfEam
fatsm % mrad ¥ @A & wlasre sy
aragd & wfea gy waed Ew
faafaai & &1 98 a1a 7 § SO A7
qaT 3T F1RAT § % %3f 3@ ¢ar uH-
qZ T & Y 58 AT FT ISTAT ATRAT §
f srsEarzEl wE ATHE F@h ALY
At =ifgq | AT 3T F7 four gu o
g wa § 31 z@faw § w7an g



219 Calling Attention re.

[z St farg)
fir saret aTg & g8 fau adl 7 i
2139 F1 41 § 79 §© 91 F1 FATLE,
Fea<t w1 A q@ F) q91T g, AfF
ofsas ¥ ardr 919 wiF At w9 farg
gFar & | & wmgar § f oaw wiwan
gitsasr afzq g «F )

Tt FFq ATY G : FAT AIAE HAT
AERYT FGIT AT 97 F& % waw 7Y
T H1 BT I & (A AT I
A3 AX(A AT 0 QAUAXT AR AR
fater arfeqi & At & A 2T 59
TEATHT S FF F [9C a0 T F1g
FRH TSAET 7

THE VICE-CHAIRMAN (SHRI
A G, KULKARNI): Yes, Mr. Kalyan
Roy. '

SHRI KALP NATH RAI: Sir,...

SHRI KALYAN ROY: You arg talk-
ing every time. I would not listen to
you. You have calleq me, Sir.

HY FEQ AT T : § A HAT AT &
7 727 ¢ f% Fa1 Hww £ auegT w191
3 T % fau v 7 {5 a1 an
FOT JEAT M gy oy ariEgi
# @nrt g faw #3 goa g9 awear
F1 28 FLA & (A0 F1T 539 F0A9
FAI0F 9 T97 $1 dF F HG9 ¥ TgT
TR § |

A S tag < WA =T & f Fex
Fifge fada FI0T AT a8 A7 U enT
HT FTA AIF FW | THARAT FA K%
27 F 1T TF A1T AGY FE 97 w147
TEAT & 1Y BW ANT HEW JIAT |
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REFERENCE TO ALLEGED SUP-
PRESSION OF VIEWS EXPRESSED
BY OPPOSITION MEMBERS 1IN
THE RAJYA SABHA BY THE AdR.
IN ITS NEWS BROADCASTS

SHRI KALYAN ROY (West Bengal):
Sir, the Minister of Information and
Broadcasting stated on the floor of the
House that the Government had not
maintained any black-list of persons
whom they want to shut out from the
Government controlleq media, In fact,
the way the AIR is broadcasting the
news bulletins indicate that the Gov-
ernment is blacking out all the Opposi-
tion speeches, particularly criticism of
the economic policy of the present
regime,

Sir, you will agree, in this session
the Finance Bil] was one of the most
important Bills, Similarly, the Rail-
way Appropriation Bill was also very
important. All of them were taken up
on the 18th of March in the Rajya
Sabha. At first the Railway Appro-
priation Bill was taken up. 3hri V. B,
Raju and Shri N, P. Shahi spoke,
Others also spoke. I am referring
only to the speakers of the main
Opposition partieg in the Rajya Sabha.
Shri C. K. Jaffar Sharief replied to the
debate. What ig most regrettable, Sir,
ig that the AIR fully covered the reply
of the Minister in both the English and
the Hindi broadcasts in the night but
completely blacked out the Opposition
speakers. Not one word about their
speeches. Nor even the names  of
those who participated. Only the
exhaustive reply of the Minister 1Is
this not censorship? I would like to
know what is censorship.

The same thing happened to  the
discussion on the Finance Bill on the
same day, Myself, Shri Sankar Ghose
and Dr. Bhai Mahavir spokgs on behalf
of the Oppositio, and none glse, While
the reply of Shri Pahadia was covered
both in the news broadcast and in the
“Today in Parliament” programme, not
a word about the speecheg nor even
the names were given. Is it not a
black out? Sir, we feel greatly distur-
bed by the partisan pattern of the news
broadcasts. Ang this reminds me of

|



